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Mr.U.D.Sharma - Proxy of Mr.K.S.Sharma -
Counsel for the petitioner 

Mr .Azgar Khan - Proxy of Mr .:M.Rafiq -
Counsel for the respondents. 

The learned counsel for the 
petitioner states that stnce the 
respondents have complied with the orders 
of the Tribunal dated 20.9.1994,; therefore 
he does not want to press this Contempt 
Petition. Accordingly the , Contempt 
Petition is disposed of acGordingly. 
Notic~i1.iissued to the respondents are 

here;y;;arged. Order accord~6;~~---

(N.P.Na~i) (Ratani Prakash) 
Member (A). Member (J). 
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